IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

CORAM:
The Hon'ble Shri Ch,Ramakrishna Rao, Member (Judicial)
The Hon'ble Shri L.H.A,Rego, Member (Administrative)

Application No. : 596 of 1986(F)
Date of decision :. 23.,07.1986

Shri S.G,Deshpande - Applicant

Versus -

l. Sub-Divisional Inspector

]
(Postal), 0
Belgaum North,
Belgaum.
! Respondents
2. The Senior Superintendent
of Post Offices,
Belgaum Division,
Belgaum,
Shri_M,Raghavendra Achar 3 Advocate for the
Shri M,Vasudeva_ Rao : Advocate for the

Respondents.




JUDGEMENT PRONQUNCED BY SHRI CH.RAMAKRISHNA RAQO,
MEMBER (JUDICIAL)

@

In this application, Shri M,Raghavendra Achear,
learned counsel for the applicant has challenged the
order passed by the SubuDiviéional Inspector, Postal
(SDI) Respondent No.,l transferring, among others, the
applicant, working as Postman BM City to BM Nehrunagar
on several grounds. It is, however, sufficient in our
view to deal with the main submission., According to
Shri Achar the .order of transfer was preceded by a
Memo dated 25.1.1986 issued by the SDI in which he was
called upon to explain why he should not be transferred,
because he was found shouting loudly in the office in
violation of discipline when he was working for and
since proceedings were neither initiated pursuant to
the aforesaid memo nor were they cancelled, the transfer
was effected as a measure of punishment. Shri M,Vasudeva
Rao, learned counsel for the Respondents submits, that though
the Memo dated 21.5.1986 was issued to the applicant,
there was no intention on the part of the Department to
pursue the matter end the order of transfer is not, there-~
fore, open to challenge.
2. A similar point arose for consideration in Sunder
Raju V. Assistant General Manager, C:nteeh Stores Depot:
application No.20/86(F), decided on 26.6.1986, in which
we held that it was incumbent on the part of the Assistant
General Manager to have passed an order giving quietus to
the complaint made against the applicant in that case
without which it is reasonable to draw an inference of a

nexus between the order of transfer and the complaint made
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against the applicant. The ratio of the decision cited
above, is equally applicable to the present case, since
Shri Rao has clarified that no order was actually passed
cancelling the memo dated 25.1.1986. If so, the afore=-
said memo is very much in exist%ﬁce which means and
implies that the allegation of indiscipline levelled
against the applicant stands and the transfer was effected
on the ground stated in the memo as a measure of punishment.
< B We, therefore, set aside the order of transfer.

This is, however, without prejudice to the right of the
Respondent to pass a final order on the memo referred to
above, calling for the expléenation of the applicant in
regard to the allegations stated therein and thereafter,
to consider the question of transferring him in confar-

mity with the rules and guidelines.

4, In the result, the application is allowed with costs.

(0 Ca.. Qﬂmwglaéﬂiu/AAM

( L.H.ASREC ( CH. RAMAKRISHNA RAO )
MEMBER(AM) MEMBER(JM)
23,07.1986 23.7.1986
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Belgaum -

2, The Senior Superintendent
of Post Offices,
Belgaum Division, _
Belgaum : Respondents

- A-copy of the Order pronouneed on 23-7-86 by Hon'ble
Sh. Ch. Ramakrishna Rao, Member (Judicial) on behalf of the
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order passed by the Sub-Divisional Inspector, Postal
(SDI) Respondent No.1l traﬂsfefring, among others, the
applicant, working as Postman BM City to BM Nehrunagar
on several grounds. It is, however, sufficient in our
view to deal with the main submission. According to
Shri Achar the .order of transfer was preceded by a
Memo dated 25.1.1986 issued by the SDI in which he was
called upon to explain why he should not be transferred,
beczuse he was found shouting loudly in the office in
violation of discipline when he was working far and
since proceedings were neither initiated pursuant to
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was effected as a measure of punishment. Shri M.Vasudeva
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pursue the maetter and the order of transfer is not, there-
fore, open to challenge.

2. A similar point arose for consideration in Sunder

Raju V. Assistant General Manager, Ccnteen Stores Depot:
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against the applicant. The ratio of the decision cited
above, is equelly applicable to the present case, since
Shri Rao has clarified that no order was actually passed
cancelling the memo dated 25.1.1986, If so, the afore-
said memo is very much in existéﬁce which means and
implies that the allegation of indiscipline levelled
against the applicant stands and the transfer was effected
on the ground stated in the memo as 8 measure of punishment.
He We, therefore, set aside the order of transfer.

This is, however, without prejudice to the right of the
Respondent to pass a final order on the memo referred to
above, calling for the explenation of the applicant in
regard to the allegations stated therein and thereafter,
to consider the question of transferring him in confar-
mity with the rules and guidelines.

4, In the result, the application is allowed with costs.

%é)[L H.A-RECO ) (3‘% RAMAKRISHNA RAO )
ME.XBER(AM) MEMBER(JM)
23,07.1986 93,7.1986
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IN THE CENTRAL'ADMINISTRATIVE TRIBUNAL AT BANGALORE
Addl.Bench: BANGALORE
Application No. /86
Between:
S.G.Deshpande .o Applicant
3nd:

$he Sub-Diwisional
Inspector & another oo Respondents

APPLICATION UNDER SECTION 151 OF THE CODE OF CIVIL
i PROCEDURE. o

The abovenamed applicant submits as under:

1. In the above application, the applicant has
challenged the order passed by the respondents

transfetring him to a far off place.

2. Tt is submitted that the applicant joined the
service as Ex-tra Departmental Agent in the year
1969 and thereafter, he was promoted in the year
1979 as Postman. The applicant submits that he
has active part in the Union and he works their
for the welfare of the officials. During such
working, sometimes he might have\highlighted tﬁe
grievances before the Authorities. But, taking
that as a grudge, the Authorities have transfer-

red the applicant to a far off place.

3. It is submitted that the applicant met with
‘an accident while he was on duty as E.D.A., in

the year 1964 and now he is incapacifiated to walk

.'.2
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in the normal course. Hence, the Authorities
should not have transferred the applicant.to

a far off in violation of the Rules. It is
submitted in the place to which now he is
transferred, he has to walk £ 5 K.Ms., daily
and in the gquarters, he has to climb evergday ;
as it contains somany flats. This has become
great problem for the applicant to discharge
his duties. It is submitted that similarly
situated incapacitated applicants (officials)
are shown mercy by the Autﬁorities, but the
applicant has been singled out. Hence, the
order of transfer is liable to be set aside.

At the time of preferring the above application,
the applicant could not urge the above facts.

If the above facts are not permitted to be

urged, the applicant will be put to irreparable

loss ana injury.

4, WHEREFORE, it is prayed that this Hon'ble
Tribunal may be pleased to permit the applicant
to urge the above facts, in the interest of

justice and equity.

0 /
' VD -”.W)
Bangalore, k1€fi}/ :

Date: Q' 7}521 Counsel for Applicant.
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in the normal course. Illence, the Authoﬁities
should not have trausferred the applicant to

a far off in viclatioa of the Rules., It is
submitted in the place Lo waich now he 1s
transferrec, he has to walk # 5 Keiiz., daily
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IN THE CLMNTRAL ADMINISTRATIVE PRIBUNAL AT BANGALORE
LAAY (Rencht  PANGALORE

Applicatiloh Mo, /86

Retween:

S.G«.Deshpandie .o Applicant

The Suo-Diwisional

inspector & onothicek Rossondents
APPLICATICH UNDER SECTION 151 OF THE CODE OF CIVIL
R
The abovenaned applicant subnite s unders:

1. 15 the above applizatlon, che applicant has
challerncaed the ordex passed By tha respondentis
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transferring him o a far oLl plagf.

2. It is suomittea that the applicant joined the
service as Ex~Lra Depertental Agent in tae year
1969 and th%‘eafﬁc:, he was promoted in the year
1979 as Postwan. The applicant sunmits that he
has active part in the Union and he works  thelr
for the welfare of the cofficials. Durirg such
working, sosetimes he might bave highilgnted the
grievances oefore the Authorities. 3Buk, taking
that w8 & grudge, the Authcerities have transfer-
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3, Tt is submitted that the applicant met with
an accident while he was on duty as E.D.A,, in

the year 1964 and now he is incapacigated to walk
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BEIGKE THE CEBTRAL ABMIﬂISTRATIVE THIBUﬂAb ADBL +BENCH,
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] Beiweons.

8.C. Deshpasde «. Applicaat
ands
- '8D1 Belgaum aad ssother «« Respondents.

Reply filed om hchalr of the Respoadeats
ukder Rule 12 of the Ceatral Admimistrative
- Tribusal Rules, 19885,

| ‘It ig qubm!tgoé as follows:~

s . That the applicaat ia the .above applicatioa
has challemged the order of his traasfer. The
applicaiion is mnisconceived amd devoid of amy merits,
and-thg appltaagt is-n@treltitled for asy relief

as claimed by him.

B That thc applicalt waa hranforrcd by
"'r.ha Sub Biv!sielgl Inspector, Bclgm ﬁerth Sub
Division, the uppoiut!as authority al pestnas,

' 'ﬁohrumar P.0. Bclgam: ua Sr1 P.T.Guajikar _
leave reserve pocbnau of Bclsaun Horth Sub Dtviaion
wes poatcd aa postnal Bolgaum G!ty ?‘0. vido Srt
S.G.Deshpande._ The applfcant has mow rlled an
applieatioa befcra tbia ﬂon'bla Tribulal aad this
Hon'ble Trihulal has iasued an iatcr!m atay of the
operation of the order dated 28.4.86. The

-

orders of the imterim stay of this Hoa'ble Tribumal

.'2
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could mot be implememted as the applicamt was

on leave and the tranﬁfa:rc to the Fost mf Srt P.T.
Guajikar joimed the post im the meaavwhile.

- -

The avermeats made im tHOﬁapplfcatlon

are traversed hereia parawise.

5 ¢ lio comments.

4, 55 The applicamt

was examised by the Authorised Medical Officer,

‘Caatosment’Dispeasary, Belgaum on 27.6.69 aad
he was aetiif!eg“tb;hé tftngr employmeat ia
Goverameat Service. mTha said certificate also
niataé that the applioant !s éuffaring fre-“
"Kyphoais" and this kyphe!!s is therg everstace 4
" the childhood of thc;appliaaat. Besides the appli-
cant was mmimx recruited.uader Gemeral Cuota aad
sot usder the quota reserved for "rhysically
hasdicapped pegsnna“.lThe~request of the applicaat
fpr graatisg him cosveypance allowaace has also
Aboan rtjeetoa. The applioaétAuas saaetioied

cyaie ééidacp_ﬁi#h & qo-@étion that he ufll

" use the cpole for his offfelal duties asd the
plea of the applicast that he is uash le to ride

the bicycle:ia aob qonviﬁcing oﬁe. The fagt
ﬁhét_abpliaajt waa‘érdcr;& 6 be g;vun a light

beat s not'éonisq ang on this gregnﬁ the
ippliégnt‘cginot elntg tn&unity tfol'trgnnfor.

-

.Thaunllcgafion'tbat\the Superiatendent

{a a member of the rival uaios asd the tramsfer is

.'.5
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ordered as iafter-umiom rivalry is fer from truth

and 1s demied.

.

Ihe trass fer order vaa aot issued to

'aauao &way hardehip to the applicaat. Thc tra:ufer

orders were issued im the administrative imterest.
The Sub_Biv*siolal Inspector is empowared to *
efriot traastors in aocordanoe with the provisioas !
of Rule 37 of P&rT Hanual Volume 1V, Besides

both the offices are located ia the same town.

liormally orders of*traisfor are oytside the

purview of examimation by a Court of Law. Traamsferxr

bitng an impliod-eouditio; of Goveramént service,

the appoimting -authort gy is the best persoa to

decide how to distributc 1ts mas pewor.

A Vlrlety of !aotota may weigh the

: appalnting authority whfla considering the quastion

of transfor viz., roputatian, the pcriad for

which the he has been posted at a particular

* place sad a aumber of other groueds ‘which may be

taken together uader the head "axigencies of

service" ~ The Iribumsal has to go_itto the matter

,anﬂ adjudicate abouh the availah{l!ty of propriety

of transfer.

_ The appliaant 18 attenpting to n!a;uide
this Hon'ble Tribulal by atat!ng that a show‘cauae
motice was issued to the applioanﬁ. Though & show
cause aotice was issued the Qords "as a measure
of peaalty" were aot used. The tramsfer was
aot ordered as measure of pemalty as coateamded by

the applicast. The applicamt has bees workimg ia Belgaum

oo
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Clty simce 1.7.70 asd as postmas fa the same office
siace 6.10. 69, As he was workimg is the seme
oificu for the . 1aat 16 years he was tramsferred im the
exigencies of service, amd mot as a measure of

- pemalty.

‘The applicamt's application'fo? retrassfer

to Belgaum City P.O. is still usder comsideratios.

4. Regardiwg paragraph 7: ‘he orders of this
Hom'ble Tribumal orderisg isterim stay of the
‘orders could mot be implemeated as the orders
of tramsfer were partially implemeated by the time

the corders of imterim stay were received.

”chardilg grousds for relief:

(1) The impugncd order of traasfer is mot
violative of Articla 15 as aot hostile diseriminmatios

has bees made im ordering ‘tramsfers.

(14) - The order of traassfer was issued im alfiini-

strative interest.

(111) The order éf trassfer 's mot wi thout
jursidotioa s the facumbemt who was officlatiamg

had full powers of a regular Imspector.

(iv) " The appl‘loallt had not beandaolared as a
physically handioapped persom asd kyphosis is aot ome

'of the handioaps.

(v) Ihe order of tramsfer was mot made

with mala fide imtemsios aad heace 1t is mol bad ias

law,

-005
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could mot be implememted as the applicamt was

on leave amd the tranafe:ra $o the Pogt xf Srt P.T.

Guajikar joised the post im the meamwhile.

The avermeats made im the -application

are traversed hereia parawise.

e : lo comments.

4, .. Regardisg parsgraph lo.6: The applicamé
was examimed by the Authorised Medical Officer,
Casntosmest Dispemsary, Bélgauu on 27.6.69 aad
he was certified to be flt}{or employment ina
Goversmeat Service. The said certificate also
states fhat the applina:t 15 guffurilg frmn‘
"Kyphoais” aad this kyphosis is there eversiace 5
the ghildhood of tha;applicant. Bgstides the appli-
cant was muRmx rceruitsduuidor'Genéral;cuata and
g0t umder the quota reserved for "FPhysically i
hasdicapped persoms”. The.request of the applicant
for graatisg him convepance allowaace hga also
‘ been rejected. The applicaét was saset!oﬁed
eycle advasce with & éoaﬂfﬁion that he will
use the cpele for hiaiéfffclalrdnt!ea ard the
pleh of the applicant that he is usd le to ride
the hicyelsris a0b coaviacing aie. The fagt
fhat‘appllcalt vasvardorid to be given & light
bg&t‘ié_not denied ané 0 this gropuﬁ tﬁe'
applieant egiaot ¢laim 1n§uuity from traasfer,

-

.The allega?lol that the Superiatemdeat

fs a member of the rival usios asd the trassfer is
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; Beiwecnzf

$.C. Deshpasde . .. Applicaat
and:
381 Duigag;-gnd“aneth:t_‘_; o« Respoadenta.

Reply filud on behalf of the Rolpoldonta*
ukder Rule 12 of the Ceatral Admimistrative
_ Tribusal Rules, 1986.

- e -

'ig i guhmit;eé ag follows:-

1s . That the applicaat ia the above applicatioa
has challelgea the oraer of his transfar.‘ The

application is nieooncn!vcd and. devoid of any ner!ts,

~and the applieagt is mot eatitled for amy relilef

as claimed by him.

2. That tha appltcant was tranrernd by

| thc Sub Bivislon.l Inapector, Bel;m ﬁor&h Sub
; Bivtlion, the nppoiuting authority as pastnaa,
hﬂohrunagax P.0. Bclgnnn aaa art P. I.Gunjikar

laarc roserve postnan of Belgaum uorth Sub D!vlaioa
was poated an poatuau Bolgaum c{ty 9.6. vide Sri

3 G.Bsshpando.‘ The applica:t has mow riled aa
appl!casion botore thia Hon'bla Trfbunal and this
Hoa'hlc Tribunal has 1asueﬂ aa faterim ltay of the
operation of the order dated 28.4.86. The

orders of the ifaterim stay of this Hea'ble Tribuual

.'2
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Gity niléh 147.?6 &;6 ai'posihﬁn ia the l&lilofinC
since 6.10.69. As he was workimg 1a the seme
office for the last 16 years he was trassferred im the
. exigemoies of service, and mot as a measure of

. penalty.

Thc applioant's applieatiol for retrassfer

to Belgam city P.O. 13 8till undor eons{dorauoa.

4. Regardteg paragraph 7: The ordqru_qf'thts
Hoa'ble Tribumal orderimg.interim stay of the
-orders could mot be implemeated as the orders
of trassfer were partially implememted by the time

the orders of iaterim stay were received.

“ﬁigg;dilg gioﬁggl'for-rgligg
(1) The lupugnad order of ‘trassfer is not

violative of Artiolo 15 as not hostile alaerimilatien

has becn -ado in ordering transrora.

- -

(1!} - The order of trassfer vas issued im affiai-

strative imterest.

(111) ;Thc‘orﬂcr of tramsfer is mot wiphdut
jursidetion ss the facumbemt who was officiatimg

had full powers of a regular Imspector.

-

(1v)  The appuoant had not been declared as a
'physically hand!capped person and kyphoais 54 a0t one
“of the haldlcaps; '

(v) The order of tramsfer was mot made :

with mala fide imtemsioa -amd hesce it 1s mot bad ia

law.

o-os



ordered as intgr-unien rivalry 1s far from truth

and is denifed.

The trassfer order was mot issued to
cause aw hardship to the applicamt, The trawsfer
orders were issued im the administrative {mterest,
The Sub-Biviaiolal Imspector is aapowared to
affoct traasfers RE aecordance with the provisioas

of Rule 37 of ? & T Hauual Volume IV. Besides
both the offices are located is the same towa,
liormally orders of iratsfer are oytside the
purview of examimation by a Court of Law., Trassferr
being as implied comditios of Goveraméat service,
the appoiatiag -authority is the best persom to
decide bou to diatr1butc 1ts mas powor.

A variety of factors may weigh the
; appeinting authority while constdering the quostion
of transf«r viz., reputatton, the period for

whiech the he has been posted at a partiaular

77 place amd a aumber of other groumds which may be

takes together under the head “ex#gén&ida of:
service", The Tribusal has to go fato the matter

_and adjudieate about the availability of proprtaty

of transfar.

_ The applicalt is attenpting to aisguide
this Hon'ble Trlbunal by statilg that a ahow cause
rotice was issued to the applicaat. Though & show
cause aotice was issued the Qords "as a measure
of peaalty" were aot used. The trassfer was
not ordered as measure of pemalty as coatemded by

the applicast. The applicamt has beea workimg ia Belgaum

oo 4
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6 As stated earlier the orders of the

faterin -tay could asot be fmplemewted.

T« The applicaat has asot exhausted all the
remedies withia the deparimeat sad heace om this
scors itself the application 1s liable (o be

rejeoted.

8. legardiag paragraphs 10 to 19 mo

comments,.

-

It fe therefore prayed that the applicatios

aadhemgs 1t 18 liable $o/dismissed with costa, ia

f1led by the applicaat iabdevoia of amy merits
s .-

the iaterest of juatice amd 1t i3 prayed sccordisgly.

Basgzalore
mtcdﬂQ-g.iBBﬂ. RESPOLUDEE IS

Verifications
I, %.5. Hegde, Asst.Postmaster Geseral(s),
os behalf of the respoadeats, do hereby verify that

ubhat is stated 1a paragrarhe 1 %o 8 of the reply
are true to the best of my keowledge, {aformatioa amd

belief.

Basgalore

Dated: 19.6.1986. RESFON IEHTS .

Basgalore, %

Dated: 19.6.1986, Addl,Ceetral Govt.5taedisg Coumsel

asd
Advocate for Hegpoadeats,
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B A8 stated earlier the orders of the

faterim stay eould mot be tmplemented.

Te The applicast has ot exhausted all the
rencdies withia the agpar§nant asd hegee om this
score 1tself the applicatios is liable to be

rgaeetaﬁ.

B regardiag paragraphs 10 to 13 mo

copmentis.

It fe therefore mrayed that the applicatios
f1led by the applicast ishgevgid of amy merits
sadhence 1% is liasble to/dismissed with costs, ia
the {sterest of justice aad i¢ is prayed ancofdi:gly.

- Bﬁagalaro, ’
Iatads19.0.1986. RESPCOUDEN IS

Verificatios

1, ¥.8, Hegde, Aast.Fostmasier ﬁe:gral(ﬂ),
’ : | os hehalf of the resposdesis, do hereby verify that
what 18 stated Yo parsgrarhs 1 to B8 ef the reply "

are true to the best of my kaowledge, isformatioa amsd

belief.

Basgelore,

Cated: 1906.39%@ RESFOL IELTS .

Basgalore, §

Dated: 19.6.,1956. 4481 ,.Cestral Govi.5tandiaz Coumsel

zad
Advoeste for Resposdemnts,
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C{ty siace 1.7.70 amd as postmas ia the same office
siace 6.10.69., AS he was workimgz i% the same

office for the last 16 years he was trassferred ina the
exigencies of service, and aqt as a measure of

pemalty. -

The applicart's application for retraesfer

to Eélgaum City P.C. is sti11 uader coasideration.

.

4. Regardieg paragraph.7: ‘he orders of this

Hon'ble Tribumal orderisg imterim stay of the
orders cculd mot be implememted as the orders
of trawsfer were portially implemeated by the time

the orders of iaterim stay were received.

Regarding grouands for relief:

(i) The impugsed order oi traasfer is aot
violative of Article 15 as suof hostile discrimimatiosn

has beea made iw orderiwg transfers.

(i4) The order of transfer was issued in afffiiai-

strative iaterest.

(1i%) The order of trasmsfer is aot without
jursidctioan as the incumbemt who was officiatieg

had full powers of a regular Imspector.

(iv) ' The apylicémt had wot been d eclared as a
nhysicmllv hamd10@pnej persom asad kthosﬁs is not one

of tue naud~owps,

(v) . Lthe order of traasfer was sot made
with mala fide imteasios ead heace it ig R0t bad in
= : £ o 4

law, 7 _ ; -

a..5




ordered as fater-umios rivalry is far from truth

and is dewnied.,

O

~Lhe trassfer order was aot issued to
cause aay hardship to the applicamt. The trassfer
orders were issued ia the admiaistrabtive imterest.
The Sub-Divisional Iaspector is empowered to
effect traasfers s accordarce with the provisioas
of Rule %7 of P & T Masual Volume IV, Besidés
both the offices are located ia the Same towa.
llormally orders of traesfer are oytside the
purview of examiamatiom by a Court of Law. Iramsferr
being an implied comdition of Goveraméat service,
the appoisting authority is the best persos to
decide how to aistribute its masa power.

A variety of factors may weigh the

appointirg authority while considerimg the dquestios

Yo

of tramsfer véz., reputatioa, the period for

which the he has beea posted at a particular

place ard a sumbér of other grouads which may be
takea together under the head "exigemcies of

service", The Tribuasal has to go iato the matter
aﬁd‘adjudiCate about the availability of propriety

of traasfer.,

The appﬁicamﬁ is attempting to misguide
this LHoa'ble Iribumal by statiag that_a show cause
motice waé issued to the apﬁlicamt. Though a show
cause naotice was issued the wﬁrds "as a measure |
of peralty" were sot used. The traasfer was

aot ordered as measure of pemalty as coatended by

the applicaat. <The applicaat has been workisg ia Belgaum

-.-4



could mot be implemeated as the applicaat was
on leave aad the tramsferre to the Fost mR Sri P.l.

Gurjikar joimed the post is the meaawhile.

The averments made is the application

are braversed herein

Je Regardisg paragrap : lio comments.,

4 . Regardi ag parsgraph 1l0.6: The applicaat

1

was examimed by the Authorised Medical Officer,

‘Castormest Dispersary, Belgaum on 27.6.69

o
=
s

he was certified to be fit for employment inm

ertificate also

&
(o]
<
o]
L]
B
™
ot
o2
(@]
L1
=
Q
(4]
L]
H
i g
m
n
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states that the applicaat i5 suffering from
"Kyphosis" amd this kyphosiz is there eversince
the childhood of the applicant. DBesides the appli-

cant was mxRE¥ recruited uasder Gemeral Cuota 283

a0t umder the quota reserved for "Physically

hasdicapped persosms". The ‘request of the applicanrt

<

for graatieg him cosveyance allowaace has also

3
L1

e
(@]

been r(:‘:}ec;::ui. L‘IIE apmp ant was Sariotﬁo‘.”_‘ed

cycle advance with a comditiorn that he will

use the cgcle for his official duties amd the

plea of the applicart that he is umsb le to ride
the bicycle is mot coavimcimg oae. The fact

that applicunt was ordered to be givem a 1ligl

beat is mob demjed aad on this grouad the

applicaat casnot claim immunity from tramssfer.

My = i i i s . o 2
-The allegation that the Superiantendeat

i1s a member of the rival uaioa amd "the traasfer is
¥ * Ms 1 E




BEIORE THE CLNTRAL ADMINISTRATIVE IRIBUIAL, ADDL,TEIICH,
. BALIGALORE ., s

Apprication 10.596/86.

Beiween:

5.G. Deshpande «. Applicaat
anad:
*3DI Belgaum aad aﬁotheq . e« Respoadents.
Reply filed or behalf of the Respondents
usder Rule 12 of the Ceatral Administrative
Iribusal Rules, 1986.
It s submitted as follows:-
2 [ Ifhat the applicaat ia -the above application

_ has challesged the order of his traasfer. The
application is miscomceived amd devoid of any merits,
aad the applicaat is mot eatitled for aay relief

as claimed by him.

2, - That the applicart was trassferred by

the Sub Divisional Imspector, Belgaum liorth Sub
Jivisiom, the appoisting authority as ﬁostman,
leave reserve postman 6f Belgaum Horth Sub Division
was poéteé as pdstm¢ﬂ Eelgaum City P.O. vide Sri
S:G.DGSQﬁéﬁde. The apﬁliéaat'has faou M 1ed se
application before this Hom'ble Tribusal aad this
Hoa'ble Tr%buﬁé1 hes issued an %nterim.stay of the
operatioa of the .order dated 23.4.86. The

orders of the imterim stay of this Hom'ble Tribunmal

.r@
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L4 AT BANGALORE

Sﬂﬁ[f) OF 198 /E

B etwee ns
w APPEI.LAN‘IZ_ S
PETITI ONER/S
And

A

MEMO OF

APP EARANCE

A1l the Central Government Standlrg Counsel,

Senicr and Additional,

gppear and act for the Union

- of India and its Officers (Respondent/s—aAppellants

e —

Nose

) in this proceedings.

This appearance may kindlv be recorded,

&

for A1l the Central Government

Address for Servic

Standing Counsel

S Central Goverment Standing Counsel,

High Court suilding,
- Bangalore - 560 001.
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IN THE HIGH GOURT OF KARNATAKZA AT BANGALORE

, pr - é‘@g oF 198 [

Between:
‘ ) : \
B ¥k Betropoi APPELLANT/S
PETT T ONER/S
And
™ N /
é“w«f‘ Y\\ . Xﬁ’\' \ O IRV
‘ L RISPCNDENT/S
C et _

MEMO OF APPLEARANCE

411 the Central Govermment Standirng Counsel,
Senior and Additional, appear and act for the Union
of India and its Officers (Respondent/s Appellants

Nos, | ;& Y. ) in this proceedings.
é This appearance may kindlv be recorded.-

( ( 6 [L o

for All the Central Government
- otanding Counsel

Address for Service

Senior Central Govermment Standing Counsel,
High Court suilding,
Bangalore - 560 001,
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and
Lo mv) e (Posyad
ol RESPONDENT/ S

ht\) & A

MEMO OF APPEARANCE

#l1 the Central Govermment Standing Counsel,
Senior and Additional, appear and act for the Union
of Indis and its Officers (Respondent/s Appellants

Nos, ) in this proceedings,

This appearance may kindlv be recorded,

;s

for All the uentrdl uovefﬁ?fé‘ﬁf“ o>

Standing Counsel

Addre £ Servic

I‘& m’-&:r Central Govermment Standing Counsel,
High Court Suilding,
Bangalore - 560 001,
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCH

Commercial Cemplex,
indira Nagar,
Bancalore-38,

Monday, the 28th day of April, 1986

PRESENT
The Hon'ble Membep(Judl,) %eShri Ch,Ramakrishna Raw
The Hon'ble Member(Admn, ) k.Shri L.H,A; Rego

-

Application No,5$6/86(F)

Shri S.C, Beshpande,

¢/e Sh, li.Raghavendrachar,

Advocate, Nc,1074 & 1075

B,S.K, Ist stage,

Sreenivasa Nagar, Ilad phase,

Bangaioret. <, woApplicants

VERSUS
1, The Sub=Divanl. Inspectoxr(Fosal)
Belgaum North, Belgaum,

2, The Sr, Supt., of Post Offices,
Belgaum,Divn,, Belgaum, v «Réspondents’y

ORDER
Order No,B2/P'Man/86, dated 15.2.86 issued inter=
s1ia to the opplicant by the lst Respondent herein, shall
stand staved upio 12th of May, 1986 in respect of the
Applicant’,

~ The case is posted for further orders on l2th of
May, 1986,

Given under nxghand and the seal of this Tribunal,
L3

this 29th day of April 86,
::l' (>
For ﬁgﬁistrar&
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INDRA NAGAR BANGALORE 38 ===
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v 0 115 N1g4 BELGAU4A 12 47

BELGAUM CITY INS?ITE OF THE STAY ORDER PASSED IN APPLIC ATION NO
596186 (F) PRAY FOR SUITABLE D0 IREGTIONS TO 0 IV ISIONAL

AUTHORITIES —== S G DESHPANDE
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} ;:{;‘)'\\ L\J\ A\
19 \ "=
== 77 104 38 596186 (F) _ReAn/
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- @BGLSTERED/AD

CENTRAL ADMINISTRATIVE TRIBUNAL
. BANGALORE BENCH

Sommereial Complex(BDA),
Indira Nagar
: | Eongalore=5" 6 038.
'-a.G.Beshpanés , 2 x
c/o Sh.a.?aghavnndra nchar.
. Advoeate, No,1074 & 1075,
Banashanﬁari Ist 5tage,
Sreenivasa %aggéa Iind Phsse.

m&mm‘_ L .;' Applicante
~Versus= '

1. The Sub-Divisional Inspactar(Pustal).
- Belg:um North, Eelgaum,

2. The Senier Superintendent of Post ﬁffices,
: gelgaun ﬁivisian.

) _'. 3 KXY i‘ﬁSMdﬂﬂtSQ .

—e—

A'copy of the telegran roceived from the Applicant
D fxmn is sent herewith for necessary action.

The Applicetion is adjourneﬁ to 26+.54198¢ for
further orders. ,

By order of,the 'i‘ri-bmal.

@/@

Oﬁ REGISTRAR.
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"COPY"
TELEGRAM « DEPT., OF TELECUWAUNICATICNS

b CENTRAL ADMINISTRATIVE TRIBUNAL \ e
BANGALCRE BENCH :
CCLERCIAL COMPLEX

INDIRA NAGAR
BANGALCRE = 38.

0 .usg N1Q4 BELGAUM 12 47

- SO FAR I Al NOT ALLOWED TC DISCBARGE DUTIES AS POSTVAN

- BELGAUM CITY INSPITE OF THE STAY CRDER PASSED IN APFLICATICN
NO 596,!‘96 (F) PRAY FOR SUITASLE DIRECTICNS TG DIVISICNAL
AUTHORITIES wwwme S G DESHPANDE wwme

-77 104 38 . 596186 (F)



IN THE CENTRAL ADI‘-'iI‘i*ISTR;’kTIVE

ADDL. BEHCH: BANGALORE

REGISTRATTION No.,

BETWEEI:
S.G.DESHPANDE -
~allDa:

SUB-DIVISIONAL
INSPECTOR (POSTA)
AND ANUTHER -

INDEX
Sl.lo. " PEEEL cul_érs
1. Memorandum 6f spplicahion

2. Annexure-4% pr, S
™M, 0% Reeomd {33

' 3 Aﬁnexure-—B

TRIBUNAL

APFLICAIT

RESPONDENTS

Page los.
1 to 8
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4. Annexure-C
8. Arnecssixa~D
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FILED BY

FCORM No.l1l.
(See Rule 4)

APPLICATION UNDER SECTION 19 OF THE
ADMINISTRATIVE TRIBUNALS ACT, 1985

For use in Tribunal's Office

DATE OF FILING : Ekkféqﬁ o ) lﬁ@ﬂé\

M.RAGHAVEI'DRA ACHARZ
Advocate,

Mo.1074 and 1075,
Banashankari Ist Stage,
Sreenivasa Nagar IT Phase,
3angalore.

REGISTRATION No. : Qe —

I THE CENTRAL ADMINI STRATIVE TRIBUNAL

(#JAYDITIONAL BENCH: BANGALORE

BETWEEN;

AND:
1. SUB=DIVI SIONAL INSPECTOR
(POSTAL) .
5. THE SENIOR SUPERINTENDENT
OF POST OFFICES . - RESPONDENTS
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' DETAILS OF APPLICATION

1. Particulars of the applicant.

(1) Name of the applicant: S.G.DESHPANDE
(ii) Name of Father : Gangadﬁar Deshpande

(iii) Designation and Office
in which employed : Postman, Road
Kapileshwar/Post Office,
Belgaum.

(iv) Office Address

(1]

S5.G.Deshpande

S/0 Gm gadhar Deshpande,
Fostman, :
Kapileshwar Road Post
Office, Belgaum.

(v) Address for service of
all notices .S.G.Deshpande-

C/0 M.Raghavendra Achar,

Advocate, :

No.1074 and 1075,

Banashankari Ist Stage,

Sreenivasa Nagar II Fhase,

Bangalore. .

LL)

2., Particulars of the respondent.

(i) Nameand/or designation of

the respondent. X 1. Sub-Divisional Inspector

(Postal), '

(ii) Office address of the § Belgaum North, Belgaum.

respondent. Y
‘ i 2 - 2. The Senior Superintendent
(111) 2§§ri§iiﬁzg service of X e pt GEE D o
: ¥ Belgaum Division, Belgaum.

3. Particulars of the order against which
the application is made.

The application is against the following order:

(1) Order No. B2/P'Man/86
(ii) Date: 15=2-1986
" (iii) Passed by: First respondent.

(iv) Subject in brief: By the impugned order, the
applicant has been transfer-
red to another post office
in violation of the Rules,
which is the result of
malafide intention of the
respondertse.

V]

-,
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4, Jurisdiction of the Tribunad.

The applicant declares that the subject matter
of the order against which he wants redressal is

within the jurisdiction of the Tribunad.

5. Limitation.

The applicant further declares that the appli-
cation is within the limitation prescribed in S.21

of the_Administrative,Tribunals Act, 1685.

6. Facts of the Case:

The facts of the case are given below:-

(i) The applicant‘was a postman workiﬁg in the
establishment of the Post and Telegraph Depart-
ment at Belgaum City Post Officé. The applicant
met with an accident and eemssraimed sufferred a
severe infirmity in his back bone and hence hé is
declared as physically handicaped. A copy &f the
declaration that the applicant is physically |
handicaped issued on 7-11-1985 is produced here-
with and marked as Annexure-&. Further, the appli-
cént is not in a position to move loné distances
nor is he in a position to ride bi—cfcle. Hence,
the applicant reguested the secord respondent to
provide him the light beat work. The seconi-res-
pondent, by his order dated 27-10-1985,directed
the Superintendent of Post Cffices, Bglgaum City.

' bl fY
to provice him light beat work. The applicant
submits that his residence is at aboﬁt 1 K. away
from the place where he was working £rem in the

' Head Office. The applicant belongs to National

veaed
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Union whereas the.Superintendent of Fost Offices
and fhe Sub-Divisional Inspector belong to the
rival union. The applicant is working as Diﬁi-
sional Secretary for Postmen (Class-IV) in Belgaum
Division. The applicant used to discuss Qith.the
respon&ents‘about the problems of the Union and
also bring out the harassment given by the res-
pondents. The applicant also discussed about the
complaints made against thersecond respondent,

with the ®espondents.

k)

(ii) It is submitted that to take revenge against
the applicant and to cause him hardship, the first
respondent, who came on in-charge only for a period
of four months, transferred the applicant, by his
order dated 15-2-1286 from Belgaum City Sub Office
.to lNehru Nagar Post Office as Postmaﬁ; The said
transferred place is away at about 5 K.Ms., froﬁ

the present place. By virtue of the transfer order,
the applicant is ﬁade to travel evervday twice from
his residence to Nehru Nagar Post Office and thereby
he is made to work ard ride bi-cycle for more than
20 K.Ms. per day. This is how, with the malafide
intention, the impugned order of transfer dame to be

made .

(iii) It is submitted that befqre orderiﬁg transfer,
a show cause notice was issued on 25-1-1586 callingi
upon the épplicant to show cause why he shouid not
be transferred as a measure'of-penalt ' without'.
framing ay specific charges, a copy of which is

produced herewith and marksd as ’nnexure-B. The



N
applicant gave reply suitably statim that hé is not
indulged in anyv activities which ﬁarrant his transfer.
Inspite of it, the applicant has been transferred.
Hence, the impugned order is illegal and bad in law.
If the respondents transfer the applicant by way of
pénalty, they should have held an enquiry against the
applicant as per Rule 15 of the Fundamental Rules.
 Under Rule 15, either for misbehaviour or ineffikncy
the Government Servant should not be transferred.
Hence, the impugned order of transfer is penal in
nature and violative of Fundamental Rule 15 of the °
Rules. The impugned order of transfer is also made
with malafide intention as the fespondents belorm to
the rival union. aflded to this, the first respondent
is only an in-charge Officer and not =a regular incum=-

bent. He has abused his power without anthority -of -

lawe.

(iv) The applicant submits that his request for
re—-transfer is also turned down without any applica-
tion of mind and the representation to the higher
authorities by way of appeal has also not kEwr yvielded
any fruits for te-transfer of the applicant to his
original place. I copy of the impugned order is

filed at Annexure=Ce.

7 Relief soughts

In view of the facts mentioned in para=-6 above,

the applicant prays for the following rélief:

" Set aside the impugned order of the
first respondent dated B2/P'Man/86
- dated 15-2-1986 in so far as the

applicant is concerned."

tl.-6
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Ground for the Relief:

(i)  The impugned order of transfer is violative of

Rule 15 of the Fundamental Rules. .

(ii) The iméugned o;der-of transfer is purely on
accountrof malafide intention of the respondents
Jjust to take revenge against the applicant as he
belongs to the rivalry Union and is working as-
Divisional Secretary of that Union, highlighting
and illegal activities of the respondents, such as,
misdeeds, mismanagement and harassment given to the
respondents. Ilence, the impugned order transferring

-the applicant is bad in law.

(1ii) The impugned order of transfer is ore without
jufisdiction as the first respondent is acting only
on in—charge.basis. He cannot exercise the statutory
power. He can only cafry out only day to day admini-
 stratiom. Hence, the impugned order of transfer is

unjustified and illegal.

(iv) In the light of the fact that the petitioner is
declared as physically handicaped and that the
secord respondent has directed the Authorities to
provide light beat work to the applicant, ignoring
all these aspéctsand transferring the applicant to
the place which is far away £pom the ?resent place
clearly establishes the malafide and illégél action
of the respondent-1. Hence, the impugned order is

liable to be set aside.

(v) Even otherwise, the impugned order of transfer

is bad in lawe.

...7
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8. Interim order prayed for:

Pending final decision on the application, the

1 e - 3 v '. 2
applicant seeks issue of the following interim order:-

"Stay the operation and implementation
of the impugned order dated B2¥P'Man/
86 dated 15-2-1986 in so far as the

applicant is concerned"

Reasons er interim orders

By vi;tue of the impugned order, the'huthdrities
are forecing the applicant to report to duty and
also threatening hﬁm to take disciplinary action
against him if He does not report to duty at the
transferred place. As the ’uthorities are fully
prejudiced against the applicant, they may take any
action as they desire against the épplicant. It is
submitted that a large number oflmeﬁbe:s of the
pppliéant's'family are depending on the applicant.
If the épplicant is forced to teport to duty at
the transferred place, he will be‘put to irreparable
loss and injury, besides being put to greater hardship.

inasmuch as he is physically handicaped.

9, Details of the remedies exhausted.

The applicant declares that he hasAavaileé of all
the remedies available to him under the releﬁant service
rulés,‘etc;, in asmuch as ¥houch he made representations
+o the second reSpondeht and then to the higher
Aythorities by way 6f appeal for cancellation of the

proposed transfer, no action has been takene.

10. Matter not pending with any other court, etc.
The applicant further declares that the matter

lregarding which this application has been made is not

pending before any court of law or any other. authority or

ey T



any other Bench of the Tribunai;

11. Particulars of Postal Order in respect of the

Application Fees

1. Number of Indian Postal _D_D 8 5 3 7(&
Crder :

_,v

2. Name of the 1ssu1ng Post

Office s B Ccievw,, Gamazlt?"o J0

3. Date of issue of Postal . .
Order : '-"2'5‘/ ‘l’/ §6

4, Post Office at which

payable : o G ¢ o ‘2°M9wﬂﬁ€~ /

12. Details of index.

4n index in duplicate containing the details of

the documents tole relied upon is enclosed.

13. List of enclosmares as per the index.

Tn ver ifications

| I, S.G.Deshpande S/0 Gangadhar Deshrande,
Postman, Kapileshwar Road Post Office, Belgaum,
do hereby verify tﬁat the contents from 1 to 13
are true to my personal knowledqe and belief and

that I have not suppressed any material facts._

places:

Date: Signaturero the &plicant.

To

The Registrar,

Central Administrative.
Tribunal,

Addl.Bench: Bangalore.



Annexure—/Qj

ANNEXURE TO O.Mlli0s FD.1l., SRP. 79
DATED 17TH JULY 1979
FORI (Applicable to Orthopaedically Handicapped Govt.
Employees)
GOVERIMENT COF KARINATAKA

Orthopaedic Department, Civil Hospital: BELGAUM

Ar.lo.

I hereby certify that I have examined Shri Shankar
Gangadhar Deshpande whois said to have bmen employed in
Post & Telegraphs Dept. as (designation) Postman
and whose signature is attested by me, is a candidate
for sanction of conveyance allowance as stipulated ih
G.0.lo. FD.1. SRP.79 dated 14-2-1979. After the
detailéd examination, I f£ind that he = s got the follow-

ing permanent disability ofs

1. Kyplethic defeomity of thormolumbar region.
9% with défficulty in bending and standing

“erect and walking.

TIn conclusion,I am of the opinion that the total
permanent disability is upto 45% percentage of both
upper and lower extremities. He is eligible for the

conveyance allowance as per G.01NO.FDI.SRP.79 dt. 14-2-1979,

sda/-
Signature and Designation of
the Head of the Department of
orthopaedics., Govta.,CivilHospita

Dr.Kalmesh S.Shegunshi,
place: Belgaum. M.B.,B.S.,D'Zortho
Date: 7-11-1985. Orthopaedic. Surgeon,
‘ . District Hepital, Belgaum.
/True Copy/

L O TS
_ Court O!V§fA4bP‘#\\
High Coury %fiz;;cﬂi
Bangalore o
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INDIAY POSTS AND TELEGRAPH DEPARTMENT

Senior Superintendent of Post Offices, Belgaum Dn.,
Belgaum-590 001.

To

The S.P.I"I.' H-S.G.II,
Belgaum City-590 002.

B-2/Viss/Retation P'Man beats/85 dated Belgaum 6-11-85

Sub:=~Change sdhe light beat on
compossionate grounds.

Shri S.G.Deshpande says that he is not strong
to ride bycycle etc., because he had met with acci-
dent long back. He requests that he may be given

light beat near the P.O.

Shri Deshpande may be given light beat near

the P.0O.

sd/-
Sr.Superintendent of P.O.,
Belgaum Dn., Belgaum.

/ True Copy /

The 2y Sl a AN~

Court Officer, .
High Court of Kartatold
Bangalore

)




No. 14054% % 0 b-—&wU\ L\;\L & l‘l !

IN THE HiGH-€BURT OF KARNATAKA AT BANGALORE
Y 4\1’?9_\ No. of 1984

Appelant/Petitioner/s : ‘ Defendants, Respondent/s,
Plaintiff/s Complainant/s I Vs Accused/Judgement-Debtor/s.
Decree—Holder/s, Applichr:j/s Opponentll L

(5 .S . e fove Q3¢ B

L g bﬁ/g Oy (‘L\
S N R

OB ettt e e et e e et e et e ..in the sbove matter hereby appoint and retain

5"%\9\9@«,\9 NS C e

to appear, act and plead for me/us in the” above matter and to conduct, proceuto and defend the
same and all Interlocutory or miscellaneous proceedings connected with the same or with any
decree or orders passed therein. appeals and/or other proceedings arising there from and also in
proceedings for review of judgement and for leave to appeal to Supreme Court, and to obtain
return of any documents filed therein or to receive any money which may be payable to me/us in
the said matter.

2. |/We hereby authorise him/them on my/our behalf to enter into a compromise in the
above matter, to execute any decree or order the:gin. to appeal from and decree/order thereln
and to appear, to act and to plead in such appsal or in any appea! preferred by any other party
from any decree ‘order therein.

3. 1/We further agree that if I/we failto pay the fees agreed upon or to give due
Instructions at all stages, he/they is/are at liberty toretire from the case and recover ail
amounts due to him/them and retain all my/our papers and moneys till such dues are paid.

s
Executed by me/us thu;)‘ )....date of.. 19% ot ({SC& Okﬁ

ture/s

Ex-cmﬂy known to me and... et s srssassesaremns s aensans oo Bigned before me

Satisfied as to Identity of Executant’s Slgnature

(where executant is illiterate, blind or unaguainted with the Ianguage of Vakalath)

Certitied that the contents were explained to the executants in my presence in.. .
..language, known to him/them who appeared perfectly to understlnd tha same

und hlva mgned in my presence.

wennAA CHAR

ADDRESS FOR SERVICE
{ o
_ (64 71_
............ oo B Glisiho EiB TN § S ™M Qo

ADVOCATES FOR s N D”‘w\ JZCYQ

DATE...%. .\..1;3}.1.;...

Forms can be had at : The Judicial Department Multi-purpose Co-operative Society. Ltd.,
High Court Buildings, BANGALORE-560 001.
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4. \You are, therefore, hereby called upoﬁ to pay
damages“\to my client in a sum of Rs.50,000/-, failing
which my &lient has mm already instructed me to take
steps both En\Criminal ard Civil Courts/ for redressal
of his grieva£5§> gainst you. If no steps are taken
for payment of tﬁe ove damages, my/cllent will lodge
a complaint in the jurlsdlctlonal Pﬁllce and register
a case agailnst you punlﬁhéb%e under the provisions of
the Irdian Penal Code, w1th1nxthrec days from the date

of receipt of this notlce.'*g ?K

. You are liable to pay R9.20Q/- Bqwards costs

of this notice.

g
Yours faithfully,

/f {jﬁﬁw{%/,

(M.Raghavendra Achar)
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NDTICE OF APPLICATIQN
CENTRAL.HDWINISTRQTIUE TRIBUNAL
BANGALORE
2nd Floor, Commercial Complex féDH)
Indiranagar, Eangalore—SEDDSS, '
Dated: 204h April, 86
Applicatioh fc B s 5%04-_/1 gBG/F
Applicant Versus - Respondent (s)
Shri $.8.Deshpande Tae Sub,Dival, Inspectoxr(Postal )
' ‘ . B:alfawa North, Belgaum &
p GlOLLIeT . ’
-
KL, To

1% The SubeDivnl, Inspector(Postal)
Belagws North, Belgaum,

2% The Senior Supt., of Post Cffices,
Belgaum

- .sRespondent No, 1 2 25

Application f:npy enclosed) upder 3ection 19 of the Central -
Administrative Tribunals A0 1985 in this Tribunal, and
whereas the Application is admitted, °

Whereas the Applicant above najred has filed an
-

°

Take notice that within 30 days from the date of
service of this notice, you Mma8y appear in person gr thraough
an agent or threough a duly authgrised legal

8| nractitioner and
file in six comp_ste sets, reply to the Aprlication along with
documents, if any, in a paper beok fornm with the Registry of T

this Tribunal, fail;ng-uhich.thé matter will be heard gx-parte,
e Coa Ly Josilid o {‘jh-‘L"ﬁ? WAy G 1. ¢ ¢ ¢
By order of the Trfbunal.

o)

(krrReo--)

ﬁ%h” R T 'fl\JDEPUtY Registrar
] . t\‘
N ;J% i . ( ) -”$;k;
- .‘i (\._—-—f Bl 7) l\\ e S )A’
PN s 200 Yl
- ( ‘,.‘\'{\Qg\-\f’){\k " \M Wk @
g o U
4 \ Xt »
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Annexure;F%
INDIAT POSTS AND TELEGRAFPH DEPARTMEWNT

Senior Superintendent of Post Offices, Belgaum Dn.,
Belgaum-590 001.

To

The S.P.lle, H.85.G.II,
Belgaum City=590 002.

B-2/1iss/Retation P'Mzn beats/85 dated Belgaum 6-11-856

Sub:~Change dhe light beat on
compossionate grounds.

Shri S.G.Deshpande says that he is not strong
to ride bycycle etc., because he had met with acci-
dent long back. He reguests that he may be given

light beat near the P.O.

Shri Deshpande may be given licht beat near

the P.0.

S8/~ _
Sr.Superintendent of P.O.,
Belgaum Dn., Belgaum.

/ True Copy /

Tk“ q;;%JLb(k&/(JKxﬁf\

Court Office?
High Court of Ka
Bangalore

(2
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INDIAN POST AND TELEGRAPH DEPARTIE NT

' )
Annexure- /2

Sub-Divisional Inspector,
(Postal) Belgaum North,
Belgaum-690 002.

By hand
To
Shri S.G.Deshpande,
Postman, Belgaum City.
No.PF/SGD/86 Belgaum 25-1-1936.

Sub:~-Tmproper behaviour-case of Sri S.G.
Postman, Belgaum City.

During my visit to Belgaum City so on 6~1-1986
and 8-1-86, the undersigned observed that your beha-
viour in the office was not proper. You were inter-
fering in the administration of B.M.City, so which
was not dequired/recquired by you. You were
disturbing the office work by shouting loudly in the
office/postman Makd not caring discipline of the office.
Therefme, you are hereby called upon to explain why
you should not be transferred from this office. ¥Your
explanation should reach the undersigned within 3 days
from the date of receipt of this letter. In case of
non receipt of your reply, the undersigned is at liberty

to take action as deemed f£it in the matter.

sa/ -

Sub-Divisional Inspector,
(Postal) Belgaum lNorth,
Belgaum-580 002.

/ True Copy /

f»ﬁ (::;4§ﬂgykgvl/kx o~ fVLlumw7
High (ic::‘; (‘{;f’}' b ka d\‘)j ]

F‘cisf—‘;“ﬁ ore



Annexure- yi?
e

DEPARTMENT OF POSTS

o/f the Sub Divisional Inspecto¥, Belgaum (N) Sub Dn. BM=2

—-.—.—-n-—-——.——-———_——.———_—-——_——-———

-n-l-——-u—.-——._—.-—n—-———-._——u_.---—----..—-——_-

The following transfers order in the Postman

cadre is ordered to have with immediate effect.

(1) shri S.G.Deshpande Postman BM City (BSG=00)

S0 to be Postman Bl Nehrunagar.

XX e XX oo
Relief arrangementss:

(1) SPN BM N.Nagar will please relieve Shri P.l.

Balule to start the chaine

(2) shri S.G.Deshpande Postman BM City on leave

will join his new post after expiry of leave.

sa/-

Sub-Dinl. Inspector (P)
Belgaum North, Belgaum.

Copy of this memo issued for information and n/a te

1. The SPMs, BN city/EM Nehrunagal.
2. The PM Belgaumi.

3, The SSFOs, Belgaum.

4, Officials.

5. PFS.

6. 0/Ce.

/ True Extract/

b - ,
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